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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.02 OF 2024 EZ

TAPASKUMARBAL.  aicaeas APPLICANT
-VERSUS-

STATE OF ODISHA & ORS. cinnesns RESPONDENTS
_ ) INDEX C o
5.1 DESCRIPTION PAGE
NO
1 Reply affidavit of the Re-s_padenl No.l14 - 1-11
Sri Sai Constructions to the affidavit dated

18.11.2024 filed by the applicant. | |
2 Copy of the authorisation dated 20.09.2024. | _ 19~
Annexure-R14/14

lad

-'_Cop}' of the transit pass. \},.. [";}_

Annexure-R14/15

4 <('op)' of the apl_Jiicali{_)n-dalcd 25.09.2024 18"}0[
and letter dated 17.10.2024. i
Annexure-R14/16 Series |

Copy of relevant portion of the dispatch

register.

Annexure-R14/17

5
Bl

6 |Copy of the letter dated 25']0'2024‘7}
o 10200 130
29.10.2024 and Money Receipt dated
29.10.2014. l
Annexure-R14/18 Series
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7 Copy of the letter dated 05.11.2024 and | . e
| 32y
report dated 06.11.2024.

Annexure-R14/19 Series

BY THE RESPONDENT NO.14 THROUGH

CUTTACK /?’%
DATED:21.01.2025 AMITABH MISHRA, ADVOCATE
ENRL.NO.O-894/2002
M-9937068659
E-mail:- palit_subir02@yahoo.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.02 OF 2024 EZ

TAPAS KUMAR BAL reveerenenen APPLICANT
-VERSUS-

STATE OF ODISHA & ORS. o RESPONDENTS

REPLY AFFIDAVIT OF THE RESPONDENT NO.14 =
SRI SAI CONSTRUCTIONS TO THE AFFIDAVIT
DATED 18.11.2024 FILED BY THE APPLICANT

1. Sri Niranjan Sahoo, aged about 44 years, S/o-Rabindra

Kumar Sahoo. At-Ghasipura, P.O-Anandapur, Dist.-Kendujhar,

NN ) I

Odisha. 758015. do hereby solemnly affirm and state as follows:

1. That. I am the authorised representative of the Respondent
4 No.14 company and being conversant with the facts and

| .Fy‘f/

circumstances of the present case 1 am swearing the present
affidavit.
2. That. the applicant vide his affidavit dated 18.11.2024 has
alleged the following broad points:-
a. Since it is not clear in what capacity the present
deponent has filed the affidavits dated 08.10.2024

and 17.11.2024 and since the vakalatnama filed on

\

\

PRADIPTA KUMAR MONANT)

Nata:, Luitacn 3
it iy |

Regd.No-ON-04/1993



715

behalf of the Respondent No.14 — Company has
been signed by Sri Gorle Ramesh, both the affidavits
dated 08.10.2024 & 17.11.2024 are to be rejected as
having been filed by a non-party to the proceedings.
The lessee — Respondent No.l14 has indulged in
mechanical mining which is illegal. The Mining
Officer, Keonjhar even though went to the lease site

and saw both the machines however, did not seize

the machines.

c. The lessee- Respondent No.14 is using Smasan land

for transporting the sand causing inconvenience to

B \(0,\‘\'\ cf] 93:{\'\@

the villagers for which a complaint was filed by the
villagers with the Collector as reported in a news
article.
d. No mining lease for sand exists with 10 km radius
of the Kusei Sand bed Deogaon.
3. That, it is humbly submitted here that the present deponent
is the authorised representative of the Respondent No.14 as per
the authorisation dated 20.09.2024. It is in his such capacity of
authorised representative of the Respondent No.14 that the
present deponent has signed the ecarlier affidavits dated

!

PRADIPTA KUMAR MOHANTY

Notary, Cliigen oy
Regd.No-ON-04/1995



08.10.2024 and 17.11.2024 and is also signing the present

affidavit.
(Copy of the authorisation dated 20.09.2024 is
annexed herewith as Annexure-R14/14)

4. That, it is further humbly submitted here that the

Respondent No.14 has not indulged in any illegal mining and the
contentions to the contrary as made in para 4 & 5 by the applicant
are stoutly denied. The applicant is put to strict proof of the same
in accordance with law. It is submitted that the Junior Mining
Officer, Keonjhar namely Sri Suraj Hembram had visited the
quarry site of Kusei River bed on 14.11.2024 and carried out an
inspection thereon. During such inspection the Junior Mining
Officer found everything in order including loading and transit of
the mined minerals and therefore went away being so satisfied.
Around the time of such inspection the Respondent No.14 had 5
nos. of vehicles ready to transport sand with duly issued transit
passes. Further the photographs annexed under Annexure-1 do
not relate to the lease area of the Respondent No.14 being outside
the boundary co-ordinates and / or are of locations in Jajpur
district where the Respondent No.14 does not have the lease.
Therefore, the allegations that the Respondent No.14 is using

PRADIPTA xumg MOHARNTY

Notary, Cuo .~ LOWA
Regd.No-ON-0U4/1995

*f@,h'\ d) %ﬂ\q )
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night. The relevant portion is extracted hereinbelow for ready
reference of this Hon'ble Tribunal.

"20. Now, coming to the question of protection of
environment and checking of the movement of vehicles
during the day time, Mr. Asok Parija, learned Advocate
General very fairly stated that there should be restriction
of movement of vehicles carrying sands from 7.00 A.M. in

the morning till 9.00 P.M. in the night. That apart during
the movement of vehicles carrying sand, the sand should
be properly covered. No vehicle carrying sand should be

allowed during day time from 7.00 A.M. in the morning till

9.00 P.M. in the night. If at all any lessee violates any

condition, he/she will be dealt with properly in accordance

with law..... "

6. That, as regards the contentions and allegations made in

’

NN ) NN

){7% para-6 of the affidavit are concerned the same are emphatically
denied by the Respondent No.14 as being false and the applicant
is put to strict proof of the same in accordance with law. The
Respondent No.14 started mining activities in November 2023
after obtaining all the requisite clearance and approvals and the
end of the monsoon season of 2023, such activity continued till
March 2024. There was no mining activity by the Respondent
No.14 from April 2024 till November 2024 partly due to the

monsoon season and due to loss of usability of the road provided

i

PRADIPTA KUMAR MORANTY
Notary, Cuttaca . wn
Reqgd.No-ON-04/1995




by the Government as per the mining plan. The dispatch register

of the Respondent No. 14 shows the mining activity carried out by
the Respondent No.14. The lessee, in order to facilitate his mining
activities, approached the Deogaon Gram Panchayat vide
application dated 25.09.2024, seeking alternate land for usage as
road since the land originally provide has been used for
construction of concrete stairs / steps. The Gram Panchayat,
Deogaon vide its resolution dated 02.10.2024 under Agenda No.1
agreed and allowed the usage of Plot No.1203, Khata No.350,
Kisam-Rasta by the Respondent No.14 as a road for transporting
mined sand from the Kusei river bed. Such, fact was intimated by
the Sarpanch, Deogaon Gram Panchayat to the Tahasildar,
Ghasipura vide letter no.103 dated 17.10.2024.

(Copy of the application dated 25.09.2024 and letter

dated 17.10.2024 are annexed herewith as

Annexure-R14/16 Series)

(Copy of relevant portion of the dispatch register is

annexed herewith as Annexure-R14/17)
7. That, subsequently the lessee — Respondent No.l14
approached the Managing Committee of Sri Sri Kusaleswar

Mahesh, Bije Deogaon, temple seeking grant of a patch of land

PRADIPTA KUM&L MOHANTY

Notary, ‘«. 1uwWh
Regd.No-O!. 04/ 1685

QAL \S) %‘i‘f\\C@
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belonging to the temple which has been lying unused since long,
to use it as road for transport of the mined sand. Such request of
the Respondent No.l4 was acceded to by the Managing
Committee vide its resolution no.19 dated 24.10.2024. The
Respondent No. 14 thereafier approached the Sub-Collector-cum-
Ixecutive Officer, Debottar, Anandpur for confirmation and
grant of the aforesaid patch of land belonging to Sri Sri
Kusaleswar Mahesh Bije, Nijagaon, vide his application
no.991/24 dated 25.10.2024. Such application was considered
and approved by the Sub-Collector -cum- E.O, Debottar,
Anandpur on certain terms and conditions which were
communicated vide his letter n0.9634 dated 29.10.2024.
Amongst the conditions the condition requiring deposit of
Rs.1,00,000/- (Rupees one lakhs) towards advance deposit of two
year lease rent has already been complied with by the Respondent
No.l4 and accordingly Money Receipt No0.2725 dated
29.10.2024 has been issued in favour of the Respondent No.14 —
lessee.

(Copy of the letter dated 25.10.2024, 29.10.2024

and Money Receipt dated 29.10.2014 are annexed

herewith as Annexure-R14/18 Series)

i
PRADIPTA KUMAR MOHANTY

Notary, Lultcea Lo
- Regd.No-CN N3/ 1935
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8. That, acting on the grant made by the Sub-Collector dated

29.10.2024 as aforesaid, the Tahasildar, Ghasipura directed for

demarcation of the patch of land as granted in favour of the
Respondent No.14 vide his letter dated 05.11.2024. Such
direction was complied with by the concerned Revenue Inspector
(R.I) and demarcation was made in the presence of the mining
officer — cum- Competent Authority, Anandpur and possession
handed over to the Respondent No. 14 on dated 06.11.2024 as per
the ;'epon dated 06.11.2024 along with map.

(Copy of the letter dated 05.11.2024 and report dated

06.11.2024 are annexed herewith as Annexure-

R14/19 Series)
9. That, the contentions and averment made in the preceding
paragraphs establish that the Respondent No.14 has taken pains
to seck and obtain on lease, separate patches of land as an
alternate to the unusable road which was granted as per the quarry
lease and mining plan. It is also emphatically submitted here that
the Respondent No.l14 has not used the “Smasan™ as a road to
transport either excavated from the quarry site nor has the
Respondent No.14 caused any damaged to the “Smasan” as has
been alleged in paragraph-6. The allegations are concocted story

PRADIPTA KUMAE\MOHANT)

NOtafy, Gl . fowhn
Reqd.No-ON-01/1995

NS F) %3/\1@
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created to harass the Respondent No.14. Infact, the news article
as under Annexre-2 to the affidavit of the applicant alludes to Shri
Prakash Kumar Bal as being the one behind such report and
grievance petition to the Hon'ble Chief Minister's office. Shri
Prakash Bal is none other than the brother of the applicant Shri
Tapas Bal and as has been stated by this Respondent in the
affidavit dated 18.10.2024 Sri Prakash Bal is actively involved in
the illegal mining activities of Shri Tapas Kumar Bal and the
action of Sri Prakash Kumar Bal in raising such a grievance is
nothing but designed to target and harass the Respondent No.14.
10.  That, as regards the contention made in paragraph-7 of the
affidavit are concerned the same are denied in toto since the
present Respondent has no information of any such F.LR. In lact
the police authorities have also not issued any notice to the
Respondent No. 14 vis-a-vis such F.1.R. The applicant is therefore
put to strict proof of the same in accordance with law.

1. That, it is reiterated here that the entire narratives in the
affidavits and counter affidavit as filed by these Respondent
No.l4 will clearly reveal a story of a private grievance being
brought before this Ion’ble Tribunal on frivolous grounds in
order to wreck vengeance and settled scores. In his desired to

PRADIPTA KUMARIMOKANTY

Notary, Culia.e iowh
Regd.No-ON-04/1995

'\“G_H‘d\ %g\’\@
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wreck vengeance on the Respondent No.14, the applicant has
effectively abuse this Ion'ble Forum by bringing vague and
unsubstantiated allegations. On the other hand the affidavits filed
by the present Respondent No. 14 prima facie established that the
petitioner and his brother are regular history sheeters having a
long and infamous legacy of illegal sand mining.

12, That, itis false to state in paragraph-8 that “there is no other
any sand mining lease area exists within 10 k.m radius of the
Kusei sand bed Deogaon.” In fact 2 nos. of sand quarry via.
Dardipal — Kathpali sand quarry (Remal sand bed) and Basantpur

sand quarry (Sandhei Sand bed) exists within a distance of

NSNS o

W approximately 5 k.m from Kusei river bed sand quarry within the
¥ Ghasipura Tahasil, itself and both the quarries are presently
functioning and operating as per the respective leases granted to
them. Furthermore, the wild allegation of the applicant regarding
extraction of sand from nearby areas being undertaken by lessee
Respondent-14 are denied as being false. The applicant is put

to strict proof of the same in accordance with law.
I3, That, the averments which are not specifically denied are

hereby denied.

PRADIPTA KUMAR MOKANT

Notary, Cuti.. . wwin

Reqd.No-ON-04/1995
[
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14, That, the Respondent No.14 humbly craves leave to file
any further affidavit as may be required in the facts and

circumstances of the case.

15.  That. the facts stated above are true to the best of my

knowledge and belief.

Identified by

() Y

NN
o
Ady _— Deponent
Ao /"ﬂ?m ,7.«/9; o
4«"\{ o- £4 Lf/g.w,;;) CERTIFICATE
Y\ Certified that due to want of cartridge papers thick and
Brable plain papers have been used.
).~ Cuttack Advocate
Date:21.01.2025 For Respondent No.14
Solemnly sworn before . .. SLaho
L [P——— —
boing lcarsified hy.... ___4‘) o Shz, &&M‘»e-*—
at Cutiack IownMT\}‘J‘ )/’3””3
- 2_:!"13
PK. MOHANTY, Notary, cmu ’

Regc *0 Uin-us, 1995
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-7 Anvenwve-Riy/ay

SRHI SdAdl

CONSTRUCTIONS
TOUCHING NEW GROUND

TO WHOMSOEVER IT MAY CONCERN

Dated:-20" September 2024

We, Kothapally Vijay Mohan Reddy and Mamidala Madhusudhan Reddy
are the undersigned, being the Directors of M/s. Sri Sai Constructions, having
its corporate office located At-#9-9-9/3, Flat No. 303, 3™ Floor, Nisarga
Residency, Reddy Colony, Champapet, Hyderabad-500059 is authorizing our
Manager Sri Niranjan Sahoo, S/o-Rabindra Kumar Sahoo, At-Ghasipura,
P.O-Anandapur, Dist.-Kendujhar, Odisha, 758015, to sign and file the counter
affidavit and other required allied documents pertaining to the legal process on
behalf of the company before the Hon’ble National Green Tribunal, Kolkata
Bench, Kolkata. This authorization includes signing of documents and
representing the company in dealings with cases pertaining to the company in
relation to O.A No.2 of 2024/EZ pending before the Hon’ble NGT, Eastern Zone,
Kolkata.

Tewg copry AT7€31£D

4

oYY

SRI SAI CONSTRUCTIONS MINING & CIVIL WORKS

CORPORATE OFFICE : # 9-9-9/3, FLAT No. 303, 3rd Floor, Nisarga Residericy, Reddy Colony, Champapet, Hyderabad - 500 059.
Tel : +91-40-24072700, Fax : +91-40-24072599, E-mail : srisai8333@gmail.com

REGD. OFF. : GA Piot No. N/2-54, under Drawing BS No. 136, Flat No. 3, 3rd Floor, Treelet Homes,

PR A Rl AR AR L 2. BRE. BSNS 8. & & L aamhas & isea
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OFFICE OF THE SARAPANCH
DEOGAON GRAMA PANCHAYAT, DEOGAON

AT-DEOGAON, PO-KUSHALESWAR, PS-GHASIPURA DIST-KEONJHAR, PIN-758025
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TYPED COPY OF PAGE NO. 18

Letter No.103 Dated:17.10.2024

To,
The Tahasildar,
Ghasipura

Sub.:-Grant permission to Sri Sai Construction for transport its mined sand

trucks from Kusei Sand Sairat to main road.

Sir,

As per the agreement dated 01.10.2024 a meeting was held in the office
of the Sarapanch, Deogaon Gram Panchayat, Deogaon for transportation of
mined sand vehicles of Sri Sai Constructions from Kusei River sand sairat to
main road. On behalf of the Tahasildar a concrete stairs / step has been made
for the convenience of the devotees on the said Plot No.1189 on behalf of the
retreat. Anything that transport sand will be destroyed. Therefore, permission
was given to the Sri Sai Constructions to transport sand under Khata No.350,
Plot No.1203, under Deogan mouza. The responsibility of maintenance of the
respective roads will be carried out by the concerned department and thereby
all the public can be benefitted.

Applic;ation letter of Sri Sai Construction

[s attached herewith. Your’s faithfully

(Sarpanch)
(Deogaon, Gram Panchayat)
Letter No.104

A xerox copy is forwarded to the Collector, Keonjhar, the Sub-
Collector, Anandpur, Mining Officer, Anandpur Sub-Division, Police Station,

Anandpur for necessary action.
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Plot No. N/2-54 under Drawlng 0$ No. 136, Flat No. 3, 3rd Flooy,

Plot No.-B68/3040, Khata No. 691, JaydevVihar,
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TYPED COPY OF PAGE NO. 149

C. No.960/24
Date:-25.09.2024
To,

The Sarpanch,

Deogan, Gram Panchayat,

Deogaon,

Sub.:- Regarding permission for usage of road for transportation of sand.
Sir,

[ am the Manager of Sri Sai Construction. An agreement was executed
in favour of Sri Sai Construction with the Government of Odisha from dated
10.07.2023 to 09.07.2028 for sand sairat of Kusei river bed pursuant to an
auction. Since one Plot No.1189 the earmarked is adjoining Shani temple the
plying of vehicles transporting sand will cause damage to the temple and the
approach road alongwith the concrete stairs / steps.

Therefore, 1 request you, to kindly permit your village road for
transport of mined sand truck under Mouza-Deogaon, Khata No.350, Plot

No.1203, we would be extremely obliged.

Deogaon : Your’s Faithfully
Dated:25.09.2024 (Niranjan Sahoo)
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SRI' SAI CONSTRUCTIONS

Specialist In: Drilling, Blasting & civi| Works
Plot No. N/2-54 under Drawing BS No. 136, Flat No. 3, 3rd Floor, Treelet Homes,
Plot No.-868/3040, Khata No.691, Jaydev Vihar, IRC Village, Nayapali
Bhubaneswar, Khordha, Odisha-751015
GSTIN: 21ABMF32295LIZS
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TYPED COPY OF PAGE NO. 2T

Letter No.991/24
10

The Sub-Collector,

Anandpur,
Sir,

[ am Sri Niranjan Sahoo, Manager of Sri Sai Construction. Our
company is lease holder of Kusei Sand Bed, Deogaon under the Mines
Department, Government of Odisha. The said lease period as the agreement

with the Government of Odisha is for five year from 10.07.2023.

The Khata No0.309/68, Plot No.1296, Area-6.70Acr. land is under
Kusaleswar Thakur. The said land is unused for a long period of time. A
0.30dec. of land from the said land adjoining public road Plot No.1203. We
requested before the temple committee to use the 7 meter wide road from the
said Plot No.1203 to the river sand bed as a road for transporting mined sand.
The Chairman of the Temple Committee, all the members and the Koth
Tahasildar have considered our request and pass an order under Resolution
No.19. We agree with the terms and conditions as made by the Temple

Cominittee.

Therefore, we request you kindly give us permission to transport mined

sand in vehicles through the said land.

Anandapur
Dated:25.10.2024 Your’s faithfully
(Niranjan Sahoo)
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OFFICE OF THE SUB-COLLECTOR-CUM-E.O, DEBOTTAR, ANANDAPUR
Letter No. 942 iDebottar/ Date. R9 | X 9\034‘

1O
Sri Niranjan Sahoo, \/ :
M/s Sri Sai Construction, Jaydev Bihar,
Bhubaneswar.
Sub:- Temporary Lease of land, measuring an area of Ac 0.30 out of 6.80 bearing
Plot No. 1296 of Khata No. 309/68 Mouza Deogaon.
Sir;

As per Rule-19 of OHRE Mannual and Resolution No 19 Dtd.24/10/2024 the
Managing Committee of Shree Shree Kushaleswar Mahesh Bije, Deogaon as well as
telephonic discussion with Sri Trilochan Naik, Inspector of Endowment, Keonjhar,
your application No. 991/24 dtd.25/10/2024 is considered and allowed temporary lease of
land on rent basis @50,000/- per year w.e.f. 01.11.2024 to 31.10.2026 for a period of two
years with following terms & conditions for the sake of overall development and welfare of
the temple Shree Shree Kushaleswar Mahesh Bije , Deogaon.

Conditon:- )
ik

18 The plot No. 1296 bearing Khata N0.309/68 of an‘area of Ac 0.30 out of )

Ac 6.80 only for extension of approach road connecting to plot no 1203 to A
Kusei Sand Bed, Deogaon . oot
2 A temporary lease agreement be executed with the undersigned for a period ‘d D

of two years from 01/11/2024 to 31/10/2026. It may be renewed further as i ‘g

per the consideration of the committee. g )‘ﬁ

3. A sum of Rs 1,00,000.00 (Rupees One lakh) to be deposited for two years in Ql Z

advance and the receipt be collected from the Assistant Executive, Shree

Shree Kusaleswar Mahesa Bije ,Deogaon.

4. The temporary lease of land is only meant for approach road. It cannot be
used for any other purposes.
5. The temporary lease can be cancelled at any point of time by the

undersigned without assigning any reason thereof and cannot be challenged
any court of law.
Yours faithfully,

Pl seppion
Sub-Collecto ‘CWE/%QFPQE%W
s Anapdaﬂ‘ﬁcun.e T Coe
Memo No QEB& /Debottar/Date QOI/X/ Q/D;*%Obmvaf,anandaou

Copy forwarded to Tahasildar, Ghasipura for information and necessary
action with a request to demarcate the land and prepare a trace map for approach road to

Kusei Sand Bed, Deogaon . :
© N

Sub-Collector-cum E.O Mg%

Execuiive Ctiicey
: ‘hbonaa.Aﬂandapm
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Memo No %4, 2L /Debottar/Date QQ/X/ &ABL’

Copy forwarded to Assistant Executive, Shre
,Deogaon for information with a direction to receive th

Niranjan Sahog, M/s Sri Sai Construction on proper receipt.

e Shree Kusaleswar Mahesa Bije
ie consideration money from Sri

Sub-Collecto
Memo No qb%aloebottarloate 29)7‘47&‘54’ Shhitior <ok
Copy submitted to the Additional Assistant Commfssmner of

Endowments, Sub-Collector Office Campus,

Sambalpur-768001 for favour of kind
information and necessary action.

L‘,.-

Sub-Collector- cum E?ﬁ'\g‘ %Ottar
P Uil
ﬁ}‘(« T
Memo No. %Debmtar/m 9\3)%/ ;)\gp\]/ g

Babotta  Anaacapm
Copy submitted to the Inspector of Endowments Keonjhar for favour of kind
inforrnation and necessary action.

\ML
Sub-Collectmm-m\@ﬁtar,

Anﬁbdapm-g,mm el
Byacut v (Vi Car
ﬁ'bﬁh&s CapandRDEe
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2 ] ~ RECEIPTBOOK

OFFICE OF THE EXECUTIVE OFFICER DEBOTTAR
ﬂ’KﬁlAND’gﬁﬁg KESNAR _ .

: @ S :
Book No.: e

Name of the Person from whgnvreceivet

P,

Date of Receipt "1‘)7'}' I 10

BN




OFFICE OF THE TAHASILDAR, GHASIPURA

Letter No. /Touzi/Dt.
To
Smt. Sabita Pandit (RI Keshadurapal) i
Sri Susanta kumar Samal (RI Radhikadeipur)
sri. Susanle § w{‘»a(ARI Raenachapdiapus)
Sub: Demarcation of land in favour of Kusei River Sand Bed, Deogaon.
Ref:- Sub-Collector Cum Executive officer /Debottar,Anandapur, memo no 9635/

dt 29.10.24.

You are hereby directed to demarcate the land detaileg%)ow on dated
06.11.24 at 10a.m in presence of the Mining Officer Keonjhagg?\ port for onward

intimation to the Sub-Collector, Anandapur.

LAND SCHEDULE
AREA PLOT NO | KHATA NO \ MOUZA 4
Ac 0.30 out of Ac 1296 309/68 \ Deogaon
6.80

sd|—

Tahasildar,Ghasipura

Memo No 6380( [Touzi/Dt 051" Q\1

v
Copy to the Mining Officer Cum-Competent-Authority,

ain present during the time of demarcatiQn.

Anandapur Sub Division, -

: .
Keonjhar with request to rem

Tahasildar,Ghasipura

i

G Scanned with OKEN Scanner
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Memo No /[Touzi/Dt

he Sub-Collector, Anandapur for favour of kind information with

y Submitted tO t
34/Debottar/Dt-29.10.24 v
Sq| —

Cop

reference to his letter nO 96

Tahasildar, Ghasipura.

5
=3

Memo No [Touzi/Dt

njan Sahoo, M/S Sri Sai Construction, Jaydev Bihar,

Copy forwarded to Sri Nira
t spot during the demarcation.
e

Bhbubaneswar to remain present a

Tahasildar, Ghasipura.
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